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CORAM

HON'BLE THE CHIEF JUSTICE

HON'BLE MR. JUSTICE S. RAVINDRA BHAT

HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA
For Parties: Mr. Kavin Gulati, Sr. Adv.

Mr. Jasmeet Singh, AOR

Mr. Avi Tandon, Adv.

Mr. Rohit Amit Sthalekar, Adv.
Mr. Mahinder Singh Hura, Adv.
Mr. Saif Ali, Adv.

Mr. Divjot Singh Bhatia, Adv.
Mr. Pushpendra S. Bhadoriya, Adv.
Ms. Rusheet Saluja, Adv.

Mr. R.S. Saluja, Adv.,

Ms. Mandeep Kaur, Adv.

Mr. A.C. Singh, Adv.

Ms. Mamta Chakraborty, Adv.
Mr. Sirddhartha Handa, Adv.

Mr. Venkataraman, ASG

Mr. Rupesh Kumar, Adv.

Ms. Gargi Khanna, Adv.

Ms. Alka Aggarwal, Adv.

Ms. C. Bharti, Adv.

Ms. Amrita Adv.

Ms. Renu, Adv.

Mr. Raj Bahadur Yadav, AOR
Mr. K. V. Mohan, AOR

Mr. Rishabh Sancheti, Adv.
Ms. Padma Priya, Adv.

Mr. anchit Bhandari, Adv.
Mr. Suryash Jain, Adv.

Mr. Zeesan Ali, Adv.

Mr. Vivek Singh, AOR

Mr. Jatin Zaveri, AOR
Mr. Neel Kamal Mishra, Adv.

Mr. Siddharth Batra, Adv.
Ms. Archna Yadav Adv.

Ms. Shivani Chawla, Adv.
Mr. Chinmay Dubey, Adv.

Mr. Shubham Bhalla, AOR
Ms. Deepak Samota, Adv.
Mr. Yajur Bhalla, Adv.
Mr. Samir Ahuja, Adv.

Mr. Ashish Vajpayee, Adv.
Ms. Raghini Sharma, Adv.

Mr. Manish JP Shah, Adv.
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Mr. Balaji Srinivasan, AOR
Ms. Pallavi Sengupta, Adv.
Mr. Shahrukh Mohammed, Adv.

Mr. Rohit Jain, Adv.
Mr. Aniket D. Agrawal, Adv.
Mr. Anant Mann, Adv.
Ms. Kavita Jha, AOR

Ms. Mehul Sharma, Adv.

Mr. Karunakar Mahalik, AOR
Mr. Sarbendra Kumar, Adv.
Mr. Manoranjan Mishra, Adv.
Mr. Manoj Kumar, Adv.

Mr. C.P. Singh, Adv.

Ms. Roopam Rai, Adv.

Ms. Anuradha Mutatkar, AOR
Mr. Karunakar Mahalik, AOR

Mr. Abhishek Kumar Singh, AOR
Ms. Anamika Yadav, Adv

Mr. Arvind P. Datar, Sr. Adv.
Mr. Pramod Dayal, AOR

Mr. Nikunj Dayal, Adv.

Mr. Rahul Unnikrishnan, Adv.
Mr. Rakesh Kr., Adv.

Mr. Kabir Dixit, AOR

Mr. K.K. Chythanya, Sr. Advocate
Mr. S. Sukumaran, Advocate

Mr. Ajit Ghatikar, Advocate

Mr. Anand Sukumar, AOR

Mr. Bhupesh Kr. Pathak, adv.

Mr. Saurabh Soparkar, Sr. Adv.
Mr. Malak Manish Bhatt, AOR

Mr. Ambhoj Kumar Sinha, AOR

Mr. Raj Bahadur Yadav, AOR

Mr. Tarun Gupta, AOR

Ms. Deepanwita Priyanka, AOR

Mr. Ashish Virmani, AOR

Mr. Rajat Nair, AOR

Mr. Sanjay Kumar Visen, AOR

Mr. Mishra Saurabh, AOR

Mr. Rakesh Uttamchandra Upadhyay, AOR
Ms. Anuradha Mutatkar, AOR

Hon’ble Mr. Justice S. Ravindra Bhat pronounced the reportable
judgment of the bench comprising Hon’ble the Chief Justice of
India, His Lordship and Hon'ble Mr. Justice Pamidighantam Sri



Narasimha.

The matters have been referred in the judgment with Civil

Appeals, SLPs and Dy. Nos. for convenience.

SLP (C) No. 10375/2019 [added to GPU 1list by order dated
30.03.2022] is hereby de-tagged and to be heard by a bench of which
Hon’ble Mr. Justice S.Ravindra Bhat is not a member.

SLP (C) No. 19111/2018 [added to GPU 1list by order dated
30.03.2022]

This petition was heard along with a batch of appeals/SLPs
relating to Trusts and Charitable organisations, involved in the
advancement of objects of general public utility under Section
2(15). The facts of the present case, however, disclose that the
issue involved is one of registration under Section 12AA, which was
refused by the revenue authorities on the g¢ground that the
respondent Trust had inter alia charged fees. The records are
incomplete inasmuch as the relevant trust deed and the accounts for
the concerned years have not been filed. In the circumstances, the
present matter is de-tagged and shall be heard separately. In the
meanwhile, the appellant/petitioner Revenue is directed to file all
the relevant documents, including a copy of the Trust Deed, the
application for registration under Section 12AA of the Income Tax
Act and the relevant acts for the concerned years together with the
inquiry report referred to by the Commissioner. These particulars
shall be filed within four weeks duly supported by an affidavit.
The SLP shall be listed after eight weeks.

It is hereby directed that any related matters that were
listed on 14.02.2022, but inadvertently not included in the list of
the CAV matters given by the learned ASG (annexed with daily order
dated 14.02.2022 in CA No. 6416/2012 M/s Church Education Society,
Hyd v. Chief Commissioner of Income Tax), may be listed before the
appropriate bench for disposal in light of the pronounced judgment.

Similarly, matters that were de-tagged for various reasons, may be
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also listed before the appropriate bench for consideration.

C.A. No. 21762/2017 (lead matter alongwith rest of the matters)

Delay condoned.

This GPU-charity batch matter has been disposed of in terms of
the signed judgment

Pending applications, if any, shall stand disposed of.

(INDU MARWAH) (POONAM VAID)
COURT MASTER (SH) COURT MASTER (NSH)
(Signed reportable judgment is placed on the file)

PS: Judgment re-uploaded after necessary *correction.
*(deleted SLP(C)Dy. No.17316 of 2020)
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